IN THE CENTRAL AQMINISTRATIVE TRIBUNAL:HYDER

AT HYDERARBAD,
Oa. N0, 8/95.

[ABAD BENCH

4,8,85.

Date of orders:d

Betweens -

Vegi Jayarama Sanyasi Naidu .o Applicant.

And
1, The Zommandant, Jammu & Kashmir Centre,
J & K House, 10 Chakra Marg,
Jabalpar,M. P,

2. The Chief of the Army Staff,
Army Head {Quarters, South Bdock,
New Delhi.

aee Respondents.

Coansel for the Applicant: Mr.M.Kesava Rao,Advocd

CORAMs

HON'BLE MR,JUSTICE V.NBILADRI RXD,VICE

HON'SLE SHRI R.RANGARY AN, MEMBIR ADMINISTRATIVE.

CHaIRMAN




C.A.NO.8/95,

(AS PER HON'BLE SHRI JUSTICE V,NEELADRI RAD, VICE %HAIRMAN)

|
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“ |
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Heard Shri M.Kesava Rgo, learned|counsel for ‘
the applicant and Shri N.V.Raghava Reddg, learned

standing counsel for the respondents. k

‘ b

~

2. This CA was filed under Section i9 of the

Administrative Tribunals Act praying forn| quashing

the orders Se:izl No,108605 dated 3.2.1§9O and

|
No,Disch/13753%96/HE/35, dated 9.5.1%991 iof R-1 bv
nosainyg tne séme as arbitrary; illegal %nd contrary

to' the rwles and in violation of principles of

. . | .
natural justice and for consequential dlrectlon to

the respondents to reinstate the applicaht as Rect, 5
Cook with all congeguential benefits, | b
3. The Discherge Order No.Disch/1375£996/NE/35,

dated 9.5.1991 (vide Annexure-XII) discldlses that
the said disdharge was orcered under.Pari-giof'Army
Headquarters letter No.87003/0rg 5'(RTC)4 da ted

5 | 12.7.1961 read in conjunction with Rule 1B (3)

; table IIT (IV) of Army Rule 1954, The service numbef

of the ¢pplicant in the Army is civen as h3753996

|'IV‘ A
; &vide Para 6(a) of the OAEP |

i : |

4, If the applicant was appointed as $ivilian

in the Army, then the Administrative Tribﬁnals Act
: |

is applicable., Though it was not pleaded{in the QA

that the applicant was appointed as civilian in the

N , |
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Copy tos-

1. The Commandant,fammu & Kashmir Centre,
J & K Hpuse, 10 Chakra Marg,
‘r_.‘l.._x'l..—\_..u. LY. o]

2. The Chipf of the Army Staff,Army
Head Qularters, South Block,New Delhi.

3. One cogy to Mr.M,Kesava Ra®,AaAdvocate,5-59/1,
Bhavaninagar, Dilsukhnagar,Hyderabad=-36,

4. One copy to Mr,N.V.Raghava Reddy,Addl.ZGscC,
CAT,llyderabad. :

5. - 0One cgy| to Libkrary,CAT,Hyderabad.

€. ©One spare CORY.

kku,




. Army, the learned counsel for the appli
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that he was eppointed as'civilian in the Army. Bu

'Shri'N.V.Raghava Réddy; learned standing counsel f

()

the respondents submitted that he was

not as civilisn and hence the action was taken und

Army Rules,

5. When the applicant had not even
he was appointed as civilian in the Arm

no nead to direct the respordents to fi
statement in regerd to the same,

6. As the action ageinst the applig
taken under the Army Rules, and as it 1

pleaded that the applicant is civilian

this 0A has to be returned for presentdtion in a

proper ccurt.

7. The OA is accordingly dismissed

liberty to the applicant to move proper

he is so advised. No cdsts%y |

o

(R RANGARAJTAN) 7 (V. xE
MEMEER (ADMN.) VICE
DATED: 14th Aucust, 1995,

Open court dictation.
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COMPARED BY APEROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD. BENCH AT HYDERABAD, -

THE HON'BLE m.JUSTIW_I RAO
" VICE CHAIRMAN '

AND

' THE HON'BLE MR,R,RANGARAJAN: {M(ADMI)

DATED ..._.%--5 -—-= 1995,
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Admitted and Interim directions

issukd.

AllO 'do

Disposed of with directions.
Dismisse : . .

. Dismissed as withdrawn

" Dismisded for default

OrderedyRe jected,

., N@,order\as to costs,
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